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30/3/89 Hon' Mr, D.K., Agrawal, J,M. L 3
The applicant in person |is present, and

requests for adjournement of the case.

This is an o0ld case of 1981, the applicant

has not cared to file rejoinder and seeks

adjournment. In the interest of justice

we adjourn the case to 24-4-89 with the

remark that £ no further adjourneament

shall be .allowed. k-

\(}RJ.M. | A.M. -’

(sns) : G1L

/
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e

Creasel 7Z:”"
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Hon' Mr, D.S. Misra, A.M. jﬂbim“/ a%/éné«—

Hon' Mr. D.K. Agrawal,J.M. B
o2 (1(\/),_//;'&2& '!b /uw h
C7

24/4/89 On the request of the learned oty J&ZN/;‘"
counsel for the applicant, the ,%q, A'ns'.m'rV. )
case is adjourned to 26-4-89,for _ CJ;A
hearing. / 2//((

\51//'
JuM. A.M.
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DATE CF DECISION 28=4-= 89

— e e ——"

Fazale Hussain __  Fetitioner

Mr. W.H. Haidri ﬁdvocabe {for -the Pbtitloner(s)

Versus

“Union 3£ Indizd" & ors | Re e spondent
4 b

Mr. C.A. Basheer | _hdvocate for the Respondent(s)

CORAM @

The Hon'ble Mr,! D.S. Misras, A.M.

The Hon'hle Mr, D.K. Agrawal, J.M.

P

'\{.
Y3
fa,

Dinesh/

Whether Reporters of lccel papers may be allowed
to see the Judgement ' '

To b2 referred %o the Lor01 er or nbt 7

Vhether their Lordships wi:c: o see the fair
copy of the: Judgement ? | -

Whether to be circulated to other Benches ?

&K By L
|48
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CENTRALL, ADMINISTRAIVE TRIBUNAL
Circuit Bench at LUCKNOW

LA ]

Gandhi Bhawan, Lucknow
April 28, 1989

Registration No.T.A. 851/87(T)
Fazaley Hussain o Petitioner

Vs.

Union of India and ors “ne Respondents

Hon' Mr, D.S.4 Misra, A.M.
Hon' Mr. D.,K, Agrawal, J.M.

( By Hon' Mr. D.K. Agrawal, J.M.)

The above application was registered,
consequent to the transfer of writ petition
No. 4969/81, from High Court of Allahabad, Lucknow
Bench, Lucknow, under the provision of section 29
of the Administrative Tribunals Act, No. XIII, of

1985.

24 This writ petition is to the effect that the
petitioner did not reitre on 30-9-1981 and that he
is entitled to continue in service up to the age of
58 years inaccordance with the date of birth as
recorded in tpe Scholar Register and Transfer Certi-

|
ficate (Annexure- 7 to the petition).

3, The facts of the case are that the petitioner
was initially employed as a temporary coolie in
Northern RailWay on 10-1-1947, promoted as B.T.
Fitter, with effect from 16-4-1955, then promoted

as Electrician Fitter w.e.f. 16-1-1956 and finally
promoted as Electrician Train Lighting w.e.f. 27.8.66,

The Office of Divisional Railway Manager, Northern

Reilway, Lucknow in due wurse and as duty bound

| X§7<.<1;?%7U?%ZL ceee2/=




$s 2 33

forwarded $ension papers on 21—7-198{ to the
petitionerr as the petitioner was to retire on
30=9-1981 zccording to his date of birth in the
service reEord i.e, 17-9-1923, It was then,that
wisdom daw%ed on the petitioner. In the first
instance, he made a representation (Annexure-3

to the petition), to the G.M., NR. Baroda Héuse,
New Delhi, on 21-9-1981, on the basis of entry

of the dat% of birth as recorded in the Scholar
Register a%d Transfer Certificate. Thereafter,
the present writ petition was filed in High Court
Allahabad,!Lucknow Bench, Lucknow on 30-9-81,

The writ petition remained pending in High Court

till it mjs transferred to the Tribunal in the

year, 198

i

4, On the face of the facts mentioned above,
it is clear that the petitioner never took step
for correTtion of his date of birth before 30-9-81,
when the present writ petition was filed., It is
also relevant that the petitioner presumed, for
reasons best known to him that the entry of date
of birth ;gs recorded in the Scholar Register and
>§n Transf?r Certificate will take precedence over
the entry of date of birth as recorded in the
Service B?ok. The prayer in the writ petition is
also misconceived. However, we are proceeding to
decide the writ petition on the hypothesis that
it is a wkit petition for correction of date of

birth.
\

5. The date of birth is recorded in the service

\
record on| the employee's own declaration. Therefore,

DK, (o dameimd, y
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Court-fee Date of Remarks

Serial Number admis- | Condition| including

File no.|no. of | Description of paper of sion of of date of
paper sheets | | Number Value papcr to | document{destruction

of récord of paper,

stamps if any
1 2 5 4 5 6 7 8 9

{3 { Rs P.
19 [P et Hrmyg 2y,
. Cunol. a?}?..‘o[w:/f
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1 have this day of 193 , examined
the record and compared the cntries on this sheet with the papers on the record. 1 have made all neces-
sary corrections and certify that the paper corréspond with the general index, that they bear Court-fee
stamps of the aggregate value of Rs. that all orders have been carried out, and that the record is
complete and in order_up to the date of the certificate.
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Anpexure No, 5 ¢ Posgtadl gealed
Toceipt GertiTicate of POsting
of copy nf the aforesald repre-
sentation, addressed to the
givls;Ohui Manager (by name Mr,
H, Chatta) Northern Railways
Hazratganj, Lucknow, under
Postal saai dated 91/0/81,

Annexure No, 63 Pogtdl sealed
Tecelpt certiiicate of Posting
of Copy of the aforesald repre-
gentation addresced to the
Superintendent (Electrical)
Foreman Cfficer (by name lir,
Arvigd Kumdpy o ¢ “FC ToLe
("naching) Northern “ullway
Charbagh Railway € Station,
Lucknow,, undwr pngtal cwal
dated 21/9/81.

Annexure Vo, 7 sCpy of (urgent)
telegram dated 99/9/1081 telem
graumed to Mr, G.R hanoxam
Beneral managpr Torthern n Rallyay
Barnda Houge, ‘Tﬂw Delhi,

annexure o, 83 Postdl telegram
Kecelpt W0, 0438 dated 28 0/81
olegrammau to Mr, H&, Chatta
Divisgional 5,:411!'3374 mw)uger :
Northern R:llways, LuCknow,

Annexure Nc $ ‘Copy of@rdinar
Telegram u‘&“u 98/9/81 *‘elvgl‘amg\igu
to Mr, H,8, Chatta), Divisional
Ra¢lwayqllunugg; Northern Raile
wayﬁ’ J_.u\.u'}"w‘

Aﬂ‘ll‘nl)x Nog_10: Pogstal Telegram
Recelpt No, 439 gated 98/0/81 of
the aforesaid telegram

AFFIDAVIT

Vekalatnanma

lQ’- lq

» -2

=)

z23

ds 30/9/1981

-2




1IGH COURT BF JUDICATURE Al' ALILAHABAD}LUCKNOW BENCH

G P
L’(O[ 4l
CIVIL MISC., WRIT PETIM'ION M0. OF fosl Y

ler Art,226 of the Constitution of India).

DISTRIT LUCKNCW

¥
Sri Fazaley Hussain {Also known as /
Mohammad Fazal Hag)Electrcian Supervisor |
T .,L,3 SEF0-Coaching Charbagh Railway Station) -

Lucknow| S/8 Late Sri Mohd. Hussainy Ag about

53 year

s R/0 House No ,486/115 CollectofGanj,

Daliganjs P,.S Hasangunjs Iucknow

1. The

eese.Petit ioner

-

nion of India through its Secretary

Government of Indiay Ministry of India

Railwaysy New Delhi

|
2, The General Managery Northern Railways

1
l

Baroda Housey New Delhi

3. The

Northern Railwaysy Hazratganj,Lucknow |

ivisional Railways Manager

Asstt.Personnel Off icer (Settlement)
sional Railway Managers Off ice (Settlement)

hern Railwayss HazratganjjiLucknow

.« s Respondents

e Hon'ble the Chief Justice and his companion
pof the aforesaid Court,
he humble petition of the above petitioner

spectfully Showeth as under =




b ok | 5\67

That the petitioner ( Fazley Hussain also

known a$ Mohammad Fazal Hag) is a permanent employee
of the Indian (Northern)Railwaysy in the Government
of India under Ministry of Railwaysy New Delhiy at
present| posted as Electrician Supervisor in Train
Lighti

at Charbagh Railway Station (Northern Railway)j,Lucknow,

That the petitioner was initially employed

.1947 as a Temporary c“oé&(at Rs,30/- in the

now from 16,4,1955 and was conf irmed as

in grade Rs,30-85 with effect from 10,1.1950.
itioner was then promoted as Electrician Fitter
e Rs,55=-130 and posted at Lucknow from

56, He was conf irmed as Electrician Fitter

‘e R3,60=-130 w.e .f, 16.1..1957. The pet itioner
pfomoted as Blectrician Train Lighting in
5,150-24C w,e,f, 27,8,1966 and was conf immed

Lt w.e.f: 7.12.,1970 and has been work ing

as such since then without any complaint,

B4 That the petitioner was surprised to get

a fo for pensionary benef its which had an enclosure
few days back from which the petitioner came to know
that his date of retirement as mentioned in the
enclosure is 30,9,1981, A true copy of this fomm

is bejing enclosed as Annexure-l to this iv:rit petitions

taking date of birth as 17,9,1923,

Departmenty S.B JF .0,Coaching T,L. (Electrical)
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| a- %
4, | That the petitioner's correct date of birth
is 15,7,1928,
|
S i"I‘hat the petitioner is read only upto VIII classg

and was“ a student of Ramadheen Singh Inter College) j_/
BabuganjsIucknow . The date of birth recorded in

the Scrl?ol register is 15,7.,1928, True copy of the
Scholarlregister is being enclosed and is marked as

Annexurg‘ -2 to this writ petition,

6. ‘That thus date of his retirement of the
petitioner is July 1986 and he is not liable to be
retired ;‘on 30th Sept,.,1981,

1
Y i : That on seeing the form the petitioner made
requests and made personal approaches to the local
officers respondentss; and sent representations in
writing “arﬂ telegrams to the concerned authorities,

Copies of these telegrams and representations are
\
being enclosed and aremarked as Annexuresd, 1 Sﬁ,%g,?c/'/o

to this wmt petition, &-/

8. That the petitioner has not received any

COmmunlcbt ion or reply of his representations from

-\ any of t'q1e officers aml authorities concerned,

\
A ‘\_

B‘9. ' That from the attitude of the respondents,

f

it appea“rs that they are not ready to accept the date

of birth‘of the petitioner as given in sbhool record,
\

104 ‘ ‘That the petitioner was never shown any record
during the whole pe riod of service nor he was furnished
with his |service records at any time containing t he date

of hirth ‘las 30th Sept,1923,
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) \\/_. h
| X
<1
.
» - Wast That the date of birth of the petitioner

at th? time oK he was appointed was never confimmed

f rom +m.

12,50 That the petitioner pr produced authenticated
Ccopy fcertified true copy) from Scholar's Register

Ny _7 and Transfer certificate under No,2172 dated 8,7.1944
7 - [
re-issued on 25,8,1981 of Ram Dheen Singh Inter

College;BabuganjsIycknow in support of his allegations.
|

13, | That the petitioner's work and conduct
has always been good on official record for all

servire purposes to the entire satisfaction of the

J
department,

|
14, | That the petitioner was not given any

noticg ofi retirement before intending ret irement

\
A
A/J”fct/ with leffect from 3Q.9.,1981 , His retirement is illegal,

\
/2////// void aml nonest in the eyes of law,
|

‘j i

IHE"H That the petitioner is entitled to continue
in service upto the age of superannustion i,e, 58 years

on th@ basis of date of birthybeing 15,7.1928 with

|

all service benefits,

16. | That the petitioner is advised to state that

respgndénts have no authority to retire the
\
petitiioner before attaining the age of 58 years,

17, ’ That the petitioner is advised to state that

the drder retiring the petitioner with effect from
|

30th |Sept,.1981 is wholly arbitrary and against the
\

ruled,

|
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18, That the petitloner 1s adav .l

)
+

i, PR - i - o~ S Y I S, . : careriro WL R R 3 o o oS
Tthac }‘;23 h:;b r.xkkht LO continue 1n service tl1l 1l he attallls

R s ~~ o £ L0 ” -

che age of J0 years,

1 1 - A oy e 1 Sty e R e - - b o dory .
19, That the petitioner is advised (O State that

s

respondents have no authority to retire the petitioner
on 30th Sept,1981 as the said order is &
principles of natural justice amd is not based on

any material.

SRS, R Y ol o ey e 9 = DDE £ -
edy than to file writ petition under Art .226 of the
PN g i e nAa4 < £ g 1 -
Constitution of India on the following amorgst otner

- |
0 rounusg =-

I) Because the respondents have no authority

to retire the petitioner before attaining the age of

(93]

8 years,

II) Because the order retiring the petitioner
with leffect from 30th Sept.1981 is wholly arbitrary
and 1s adgainst rules.

I1II) Because petitidner has right to continue
in service till he attains the age of 58 years.

V) Because the respondents have no right

)

just ice

order is against the principles of natural

(¢

and |is not based on any material,
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IN THRE HIGHE COURT OF JU DIG’M‘UW... AT ALLAanA.U

- LUCKD y 3ENCHs LUCKWO W @
: ARTIDAVIT

in
cIVIL rI\,, wﬁrr P rpIfFIOw\T W, OF 19081

~'§

_) .

¢ri Fazaley Husgain eAlos kﬁ ag hohammaa Fazal
Haq) Electrician gupervigior, T,L,, SEF0-Coaching
charbagh Railway Station, Luc kn ow \/9 Late gri

o e Johd, Hussain, aged about 53 years, R/o Houss NO,
~ % 486/115 Collpctorganla Dallgan], P.S, Hasanganj,
Lucknow,

see Petitloner

2 Versus
Union of.Indla and others ,..0pp. Parties.

Affidavit of €ri Fuzaley Husaln (Algo knOwn as
Mohammad Fazal Haq) ElOCIrLCla upervigor, T L.
SEW -C0aching Charbagh Rall gtation, uucknow
§/o Late ¢ri lohd, Husaln, aged about 53 years
R/o House No, 486/115 COIiectorganj, Daliganj,
P.S T-Idsangana, LuC KNow ¢

(Petitioner=deponent )
I, the deponent above named do hereby
gOlanly dffirm and state on 0ath 8s f0llAwss e

1o That the deponent i1g petitioner in the
above mentioned writ petltion and is fully
: acquaintecd with the facts stated herrlnafter. J}/
« x-1 'TQLP'kkmxfu/47/t—h¢va’il ﬁ»w(.&fﬂé,?ﬂ
i ~ b//
' %ﬁi That the contents of paragraph Nos,l /3 é,/

affidavit gif/ﬂi_pﬁiagrﬂah'N
of .the accompanying|writ mtition are *t:r\w7 0 my
@

pergona knoOwledge; that of paragraph NOs

of the accouwpanying writ petltion are matters of

recprd; that of paragrapnh Nos,

of the accompanying writ petition

are|bagsed on information received and that of

paragraph No.\bﬁf’zf‘z,a
4

are baged on legal advieeg

4/ which the deponent belbeveg to  be true
L]

A."..-a...
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-2-
No part|of this affidavit is false and nothing

material has been Concealed, So help m God.

£
, ¥
EPONZNT

Ts Clerk to Sri £ 753
AdvocateyHigh Court,i\gmow do hereby solemnly'
affirm zm&x/and declare that the person mak ing
this afflidavit ang alleging himself to be Sri
Fazaley Hussain is known to me from the papers

in his possession., I believe that he is the same

person,

Solemnly a& irmed before me on this 3pday
of Sept,1981 at?f.‘S,S::Ffby the deponent who has been

/identified by WM@I M‘X JM»Q ‘QQ

2. Achb’Cdl@Q—" have fully satisfie: myself by

examining the deponent who has read and understood

the contents of this affidavit,
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> Northern Keilwey ;
./f Froms- Ddvle Rly.Manager, ¢
G ;+ Northern Railway,
Fld gy Lncknow . '

’ 5 .

!

424" Wheti was his P.F-Nos pnd upto what .

Al

B STRRCTAILK

* 12 L 05172/[ 111)5}}2159/

L] ¢

» ; t - - - . L] kR { ] L] [ L ) “ . . = ¥ hy ‘
Hegt : b s PG e
egiv &}\Qom@n), S?wﬁypﬁgmwn e ,
: £ Elease furni; the fol wix information at an early dates—

Reply not te detached: .
1e

Hes' the ‘above named taken any loan.
from the O&R IKO, whet,is-&mopnt
ocutetending against him ? :
Please quote Load Noi~ =

-

V.date P.F. subscription have been
‘' recovered from his: salery %

~J ‘ RS S
Be (a),waa he ocoupying & Rlye quarter,

y if so, on what date the seme wes
vacnted 7 - '

" (b) Pleasé quote No: and Unit of the

quarter with pooles rent/rent and’

upto what dete rent recovered e

: 7 Ren ]
. (¢) Vag fthe employee entitled to ‘ e t\ “*)5; e A i

from ac00mmodatiqn“?

.

L
. dwring last one year s
¢ :

A%
8Q, I
debits ageinst him ?
Please arrange 1o gubmit
at ah esrly datee |

What wae the rate of a

pey end DeAs ete ?

follovings— If the

s o R
- (a) Wes the  Rlys quarter electrified,
£o intimate total recovexy made

Have ydu made necessary enquiries if
please say, if there any claim end

pey he draw last b Zf'ﬂ'
prior to his death/retirement showing ‘

Was'ther he wes teken any pdvance of the '
balence may be inti-

27-8),

'Qic‘t.:‘em’hnc[d'/s EYQ-Té-

NG L

N

days _
yay‘and,Mileage stotement in his fevour

prnted so.thet the seme mey be recovered , 'E‘V‘fﬁ

¢¥og his settlement duese

whet is-the present address of the
» ¢ieient in thiccase «




* & {» Trensfer Advances 0
2« Filood Advance Lot
3. -Cycle Advance .
as Festivel Advance ‘
5¢ Fan Advonce . o
G+ Drdugh Advonced " i AR 2
7- dny other Advences S A

L

(VAR

9- «bet“ T eny dpbi* and clnims outstrnding :
‘egeinet him on a/c of pﬂ@spd and PTOs etcs’

s

N tﬁra) GoVanmont proporty ‘and Uniforms etev

“belf not, give ‘detrils of the spme showing
‘ drta of supplys e ‘ : A o e TR

-

, NeBe If no rany is rﬂcnived to thﬁs commuuicetion w1ﬁh1n 3 dayq frcm "the
dote of retiroment of thp pmployeo, 1% will: be asoumed, that there ig
nothing outetanding so ‘far as your dnpft« is connnrrnd and. thﬂ¢(3fuﬁr

”tha employ will ba settled upe  Any amont intimated by you qub«nqv*dw

1y will- be rdfuqed and will be rhsponsibln*for nd)ustm«qt or writing

‘-4‘ Of+ L G “.' '» 3 LR DA 11 '\ T T
b i ‘ Al & ; ; : t e e W
A % : : MG g§§§:> for Asstt» Perqonn\l Of;ioer,
WO ; i g, By Lucknowof.b
- P G (//33’1 ~ e

e -Divle Rly Mansger's Off_xc(‘
: Cu;ttlem?nt)

P i :
? Al Thp Form is rrturnpd herewith in original. Thp requislte in- e
fprmation has been furnished againet each items

» » { .'- | .' n ' .. ‘. /
s Y ‘
(}od oo vSig- of thp %enaor qubordlnnue
. " (W.n. vh Sf lmp)




| NORTHERN RAILWAY ARE 210,Gem, 210

asm 30 estio I)No, 38 & 11
v wq&a 1/ Apnexure It

| (%0 1004 ¢ 1006 36/ R:fer Paras 1604 & 1006) %;/
; W SR IO QA @it § fad staafos maea-aa
gy Formal application for Pensionary Bancfi . by the Raiiway Servants himself
iilﬂW“""""""\""“""fa?ﬁﬂ'. ..................... e m o f“‘.m
mmﬁmé q—d!!wlooooooo.oltomoooo.ouoﬁm--oc..- ...... "‘mﬂﬂ"ﬂ*l mmm’ laﬁo‘m f’“
I'have opied ‘or Railway Pension Rules, 1950 vide m; Option No........ dated i
acknowledged by under hisS NOueercerererereressress T T T P g T T LR e e e R A T e b il
: : ‘u'."..'.‘.‘.'."'... --------- anl\ln.o-. ------------ Wessennnssasernsrannene
®o B o iy t & wa: dar Y AT ST TR ATLG e & frgfer g 80 o

L oA AT G b AR G200 o0 o gifomw Har 1 swfa w2 747 & fad ehnfes wa
P \ Tafs . & waw g fear § ;
arﬂzmﬁaqfﬁlamnmqf dqu;’fmmmm%mm HTEVTE F1iarg &% | 9 e
am due to retire from service on attaining the age of retirement with effect from.. 2.0, <1.:.¢ d irth bei
L have formerly applicd for permission to retire voluntarily from service with effect from.....‘c.ﬂ...lg.,;'g:‘.'.]?zn 2g:m°;>rl:t;ﬁ£ 2; mg?ﬂ‘i)&

years service. | therefore request that steps may kindly be taken with a view to - i P : k
by the date of my retirement. P8 may . y 1th a view to ‘the pensionary benefits admissible to me being sanctioned

3. frwtatea uea dam § i— | )
I enclosed the following documents. v i

*¥(i) fram 2807-9mC 11 & wqame mdzn oo # sfeafas ot ara v 1 917 F qwre § dwor g7 (ond do 7 w)
Declaration (in form No. 7) regg@rdmg non-receipt of any pensionary benefits to which the application refers (vide Rule 2807-R11),

,t(ii)' qrqd A5 (37X 2 ") & @Rl QY s forg T T A9 A1 qzma fear v & o) foradh freelt 91T A% geana) arar fafaa swrtoe
: Two copies passport size (3"x2”) | Photograph showing full name and Designation duly authenticated by my signatures on the backgo‘! it
: . ‘ Sl
$(iii) < afet (o 8 q¥) o o= Fafire weatfa A% @ & geamae 8
Two slips No. (in form No. 8)each containing specimen signature of mine, duly attested.

P (iv) 2 afsi (@0t o 9 9x) R q IR ard gra ¥ w3 AT sinferdi & firaed & i 2 Je §)

Two slips (in form No. 9) each having 3 sets of my left hand thumb and finger impression.

4 M Ho 1231%6&:{;?@‘1’3\#«7#3&«#&11%{31%%%wmqwmﬁrvéwwmw%mﬁﬁfamqﬁwqnﬁm
RUAT #3T Ad @3 F T 7 gag T & ) AR dr Fae €1 @ gtz o A afkad g & w st wrten A vk w i gfwn
A W& 1

I _also enclose No. 12 form in triplicate showing my address after retirement & mode of payment of DCRG & Treasury at which
( would like tofreccive my pensionary benefits. If any change occurs these before I retire, 1 will advice the Head of my last office.

8. ¥ wfe gai-1 & afwwft & fd (@ oqgonrte & afufraw 551 7 1) & frm 2622-23 wreo-11 & war

NG For Gazetted Class I Officers only vide Rules 2622-23 RII (Act 551-B & C of C.S.R.)
6. & uaggra v da1 § {5 gl At g4 wdipfa & faam, ot dan fafe & arde & & a6 ftad § gz § feedt smarfir dewa % a1 fatw & faslt
oy faam ¥ A0 ) FEm | ; !

? T hereby undertake that shall not aceept any commercial employment before the expiry of two years from the date of retirement, or any
smployment under a Govt. outside India at any time with out the prior sanction of the President.

twd dre & qaa@r §-56 € qRo 1/13/3, f&AiF 3-1-1058 & wgare SSifrad fawm § sriwrd ar suraf 92 93 Frgea &t Tofan Goitfra wh
qdt Tofad afawrd | . : i

All Gazetted Engineers and all Gazetted Officers employed in executive or admn, dutiés'in "Engg. Department vide Rly. Board's letter
No. E-56-EM1/13/3, dated '3-1-1958.

7" egrer A XA g s gl % g g ¥ e e e fegf @ 41 ad aw b frto wral & o  fo vk e ¥,
S8 O w10 @R faww ¥ g ar avdufew frafor e ar (e faaw) & wedv Y 33w & w9 F a1 @ fired) 2 & ava SEeTa & w9 F wvd

HEA | i
T hereby undertake that I sh?,g not seek employment as contractor for or in connection with the execution of public works Whether

on the Railways, or under PWD or (Defence Forces) or as employee of such contractors, within two years of my retirement without the prope:
permission of the President.

{iwdw qat/Present Address. . . .. s A S oo S SERSI I NS Eyiaxsctin Sty s 54 4 AR FPPRREAR SR |
cénw/Smtion.Luctcmo._W..'. EOTTWE/SIgRAture . . o o+ v o v neainns i

W/ mQw/Date L QAT Donlgnation. . - . s+« v vsnorns

/ ’ !
f *3Y w7 @] A §) I ¥ & Strike out the portion which is not applicable. ;

@1 b "uf‘zﬁmﬂn#mqﬁtmiwﬁwﬁmmmﬁh‘mwﬂ.@ﬂmﬁ%ﬁmmaﬁ aua fu smfwy/fonmeaw @ v |

: ez gf i Y wbard & woff & sfenfae dan & et win & avarg Gor ame g adi g § )
e The declaration need not, however, be obtained if the Railway servant is noi a capable of managing his affairs due w melancholia e¥
provided the Head of the Office/Department is satisfied that no pensionary bencfits have been received by the Railway servanis i
respect of any portion of the service to which the application relates. i
forarafaa wfasfeal (hx wfaey afgam) & fad om s araws gl
This is not necessary in the case of Gazetted Officers (and purdahnashin ladies). o
1Y SR e ¥ GET 1 F FTOU GO geATeC AGY F qFA 379 7@ Gm TV ATARG AG R
This need not be given by those sufferings from leorosy who can not record their specimen
t1ag $aq Q& saaifal ® aad § wdfaa g of Froae § aYeaod geanre 7@ s ¢ awd | '
This is req'uired only in the case ot persons who are illiterate and canoot sign their names,

$1afs an o qf i fdl SFTX W1 9FadT §1 @Y graiad w2 qfaa fear qe At | 070 ((5

Any subseduent change of address will be notified to the Head of the office.
N.R.~1,793/17—Feb, 1979—10,000 F,

|
\




i ~
a: ; | o~ 201,Gen.. 201
i : ‘ . = . &% 8 6/ Form No.#
. Ff@a qAR AN, 1964 F FAAT % (AU afeae § q@edi | 209 1 frgon
g Statement showing the dclallq of the family for the purposes of Family Pension Scheme, 1964
L. e (92 e ) AN Ame “(BIock Lettersllc. .. ciivsunies 4o issusons vhrbabsos vasss oxe bibstommesooibo o, ‘
*,‘ 7] LT B KRR 01 SRR e ara/Branch..... & \eeTy e f ........
o T O CR R s e s e s s o U ciohoe: IO SEPTwleoiaiies BONr . o IR LR 40
Pl v o /DRTE 0f BN 1.tk o ons b heasbeses segsiashs srorset fanfaa £ arda/Date of appointment........... /ng
5. afear &1 fagzor/Details of Family.—
% o) T ; T FHAC & d19 Graeg st fafar ($wdt w3 % wrare qa), ey
P S, | Name | Relationship with the Date of birth )‘t Rem:r“::
No. | Railway Servant (By Christian Era) 1 :
AT SRt s ! — i |
1| ! | 38
Sasaee Beisas burk iidanunnasakis S AR s Phanbin'ss Soxhwp R e M rah N RO o < SR R 3
: i . \ P G, S
D |
N : | |
............... Bonl WSO RRR T TR, RO R DUl T e R M RIS i S ST I o 1 O
4 . i ; i
...... B R bine b T o R kel Ly S S
S5y 1
o R O e T T O G B o R T O L0 Urlesy bidnare ostliontts 'v's bbine Eay IR EAR S TR TN Lob's s e o A i e "
g | ARG
# sivgor v, e v g adt 81 declare that the information given above, is correct.
 ghwm/Station. b LSSNRW, auigbeted ol L R ST e
featw/Dated........ ORI E aveft/ Witness :

o ) geamre/Signature...........ooee. svsvesossasssssias
fretw/Dated. Sasiit s L e bl Genribiaee
am (W A ) e, seesiyoire fearaumt
Name (Block Letters)

‘ @ /Desghe...oeiieinninn i R e

'N.R —2109/17— Aug,: 1979—9,000 F. | ? amima OMiCe. ..o ae
Pldatuy "
e ; [ “ art
)
} X are 202'Geal. 201
R0 - g Slliese %™ #o7/Form No, 7
Eite e ST STH N1 A FTA B AFE | A
! ITS
5 “ /{DECLARATION OF 'NON-RECEIPT OF PENSIONARY BENEFIT

% oo v atae weat g s §1 %@ siaet-aa § Ifeafaa qar & fedt Wit 1'% wer dad q'gqmmm/mw'iﬁ:‘wm' ;‘zi' ;:‘ﬁrﬂ !
g .mﬁ e quam 4 site @ gt 3w fag wri-a fan § 1 4 ag W oo we # fe T “‘3“1:;‘“ et fg vt W W wT oA e,
¢ ggﬁmammmg ga® fAQ & THE GVET, Yo WA~ T TR R o T AR %
A4 )

i i i -cum-retireme atuity in

i i tuity/pension and/or death-cum-retirement gra

: apiilied for nor received any ordinary gra ] L s N
I hereby declare thatflt;::"?'rr‘si‘ége'incl?x‘ded in this application _and in respect of w{uch grdxzagfci:czn‘zlf:h ap?) lnicmuition m“uo"m ‘
e of‘any tp qr;l?uc‘;almedbﬁerein por shall T submit an application hereaftesr without quoting

retirement gratuity 1s »

it w:mm m: Bl i FEIC/SIGOALILE. .o ovvonnernesneesenns et ,
bl /S‘g“““" e wm‘“ﬁ- m/Desigmﬁol ....................................

1 .................. e oonenvsans eyl ot e o O (M ﬁﬂﬁeﬁq[mikw' SchW)
: | g,./sﬂm..\...u.s:.\s.mo.w.............

fiortw/Dated . ....oooooerenns S - RABATURRS iy

]

weatfi/Attested

el Wge wratea/Oticial Stamp.....oovverrirrrinerien
vf, / m/suﬁﬂ....u--.-.. ............ f-hlwr;"‘“;”“”"”“"'
i q i § W T gt YWty ¥ o< R

47 it & am/ggqvun&gﬁmumﬂ&m@nm

/i B e s v iy fewee i Fat ar Wi :—

3 If the licant already received a gratuity,’dcathqm.reurc.u_)ent mu. or is in receipt of an ordinary pension the certifien
Nole.—-‘ hould ﬁumbiy modified so as to include the following particulars =

3 gy faf 1 ey We 0¥ |
mm’mﬁ«,’mqs{@mﬁqﬁm ‘ ;
Ei? Nature and a.‘mount of ordinary gratuity/pension and/or dathmnmt mxuxty. b e
(:1) sy vty Forerd g ¥ o1 watd feat st T w¢/(6) The period of sorvice in respect of which it is paid

(N) f““-& 07 Nt WeraT fgat @l @1 vc) By whom it is paid. d 4

R 2 11871 T=Scnt | 1780=18,500 ¥

A f:»,;/_,‘{:,;;;‘;‘{-;’;\:;w G




Jo X N -R
: b e |0 203/Gent. 203
\ it G ®o 8/Form No. &
o, & AAT-LRANTUSPECIMEN SIGNATURE OF THE APPLICANT
~ #ft/Specimen signature of Sh...... . ..c..coviiiviienniee, ® AAT FET
| DR ) Sl e e et s U X
RS R S Yol s e M
G Ve SO R B C s 0 - O s o Dt A RS MRS e
u’t wTwA geanere feg q/Signed before me
ol BB IE N BE MAARREEER NN
Olﬂﬁiurum ............................ -
{_Rv: ....................... a / ®
o o & AT qEAW
! aqog .................... Signature and designation of
s the Subordinate/Gazetted Offices
A' : : Daied
e 7 N.R.—2,096/1T~Aug., 1983 —15,000 F.
i::_ . . Ao 204/Geni. 204
Htls st & WS aite wfwat & o o™ We 9/Form No. 9
¢ ‘ THUMB AND FINGER IMPRESSION OF THE APPLICANT .
Bl el T R R R o T DS R ©a D R PP P AR AT
S PRI W e o 1O R SORHCR I SO RO B ,@’Wﬁﬂ(ﬂﬁlﬁ%ﬁﬂml
Thi kand Sneer impression of (Name) Shri........ AR e aiiaale s phlsleb o e s malbalb e 6t 4 ATVALY S/OSHEE. .\ vsvrervenancs crrnans
9w q‘q;ﬂq/LaS[ Designation..ve vviersdae o aseaieiees ém/Station. é L UL\(\\\ R e o e ate
sz [Thumb wsaay/Middle finger . whfezg/Little B
. 31 /Forestinger gratfaei/Ring finger 7
“qzara favg (A0 w7 Ad) /Personal marks of identification (not less than four)—
| (l) 200060008 B8 endd e s sEne s e souesinieeielihe e A o P ey TR S D ORI S e UL Y S R L T TR LR
J A7 st sswasieue oo e nmie b ex e i is e SR BARS RIS AL TS e e e SR IR K CEIOLR RSB E R seesansess et veven
(V) sessesvssenscncecenr oo RIS Dl 05 ol T e Tt i R i b S AR b 1
y ] ‘quz/l{elght ------ TR
g gearfaa/Attested
. Etamz/Signa(urG ............................................ AT P e T e
Lagr/Station, .. .. T R RRRRE . wfawen gl /orwefan sfaerd o aw AT qgam
“Name and Designation of the Subordinate } T R R ¢ YR ! y 4
{anio/Dated. . coeesvsvanvoeens e el lncharge/,‘(’}nie(tegomce‘r i G R NEESEE g
* g @e1/10/Form No. 10
AR : et g BT AT A e
3 o ; PAYMVENT
a® PERMANENT AuDRESS AND MODL UF B
"R ; i gy ym A LA '
\ o Lle% rar/weq g dan frafe 3T
% G wenfea ® qsaTa 194 waara w vqrs aa ‘ﬁ' auoﬁ of scrvice 4nd Mode o1 Payme ol ywm
b/ Permanent address 0 the Railway Servant afler ternin
s‘b / death-cum-retirement gratuity and pension.

]. @AT/Address

‘ ' ’ :
il il & fafa/Mode of pavment (i) (a) FaETA Gratuity

(b) A= qaA g faata 9uady I)ca\h-cum-reuremem Gratuity

(ii) fom e q Gy A @, AT AR Name of the Treasury [ & \
at which pension will be drawn. : et /T(—? & | ;
‘ o % . hesassin
L "Hl"OIO O:\I.l
AT & ("3) 2T i Y aveasnaaneee \\“/&? ..... .,,gjfb . 1): /’
Sionainre and desienation of the employcc(m full) ) |

\;' ; 3/

S\ i g

v~ - AN y

I 2104/17 - July 1079-—10,000 F A e et B /' ot




&
AN T AT Y. % &
P STONER/GOVT, SERVANTS LUTLR OF AULQONIIY hnl BLARAALS

- ——— i ———"

1. i Flnerehy guthorlggrameasnSsmmaas - o o e o -- Pank to fECeive il
mopthly pension and cre&it the same to my Saving bark account
. (Pension) on the first working day of every month as per
sy ‘ particulafs given below:- )

'i)Nﬂme o fUllo".o;.ooooo-'o.noeoo...oytaoooooooocto

" 44) Particulars of Public Sector Bank B
fe. | 1a)‘Name—--—~~~;—~—-——-;~~~——- ‘ '
8 b) Branch where ﬁhe payment 1g desired=e===== o o o e 90
* o) Savingléccount (Pension No prrmmmemnness B i -

' 441) Amoynt of Penslon per month (in words) ___
i) Designation, Of fice and Railway ot time aof reglrementic

n, T agree to undeitake that any amount'excess/wrong payment of
‘pensian 1if credited to my above saying bank account may be
récovered orwithdrawn from the said - saving bank account by
tne Public-Sector Banka ik

' 3.4 The authority shall remain'enforcé until due notice in writip,
3 of it revocation 18 given by me. G5 e ,

\
% Sigm ture of Witness - ignature, of Govt o Servant/ELY
’ ' : AT Tl Pensilons
1l. Name-—-——ﬁs-—— --—-—' Name-—-——--—-ndnn-v
' Address= = .= = T T .7 . Father '8 name~ = < ettt -

i e 8

|
d-nn-
-,

 *Net Joint or eitner oOF
surviver accounts
| . ,

.

o - — . -

8PX/




| x>

A fag swr wrw, TJATA T

%

Q¥
aRor oY gony

SEIIETOT gy
Admission Fjle No

| Withdrawal No.,... ..

B3 -0l W T - G AI0g5]

TIIT g Wway

’ "‘/ J
Transfer Certificate File Not;;’.,'/ g

LCETTRTTYY

ey uﬁuo

B1a F971 9fa%r He

. t Scholar's REBIRY oo i
% Sf'lOl&l‘ 3 nequlqy & Trans'er [Qr"hc.'g
ora w1 1w wify o o WOTF sruar qiarfdr wr qop sfian siew fand qqr @
,Nam'“' of Scholar afa aur qay The last institution if any which the
wn: Cubte, 'lelﬂdU & Name o;cupatloné& Ag_dren of Scholn( attended before joiniag this
’_L- Ui ofberwise religion 7. L arent or Guardian institution ;
V) 3 G vl o (e (Son o) e
V7 c?»’l : / ﬁ&//'/(n/'//(’(f 2
A s o W e (At g § 5 5 e
) wE & 5w fafq wedl ¥ /_/{;/(;;;”// Kg?/r’fé o 4“' &t LY
b wenafa | fowta | fronred e S gera zan, pLo. ] ¢
i meﬁ.frﬂ Date of fafa FTr F1 #aw, fRafer gy | ad s ar o
Promo- | Date of ;
Cl Admisson 4 Cause of removale.g. non-payment of| Year Conduct and werk
.ass ik pron Rcmova_l dues, removal of family, expulsion etc
vl
% Vit
. B 3 " S ——— e et
R P I FAP 7 VI i e T g or
- -« //7 A e
P Vi ¢ N ¢ 5.’/ 4 Lk :
s ; Q"» ;
EY L b 540 —k
; AW gy g !
IX . AteTT R Uck Smn
3 B . |
| A’J N, CTHR ,
W : . |
f
. - WO
)
i Xl ‘
i ' ' bas be~s posted uplo date of the Scholass’s eaving & -
l n Certitied that the avove Scnolar's Register has '
avifwy
tequired by the Deparfmeotal Rules. ora darqas Faen fesma & Fnigare o fafe o g QT
qg serfra fear aman ¢ f6 I
'% it wrfgy :
famrnar g : ~-‘ﬁﬁvmm“3mf"‘""ﬂ“ﬁmm1 o o e v abfest &1 P
i qy%tﬂ'-l‘f'nam & Fuw! wufeq LF ;
i y ufg e ¥ 3 ¥ a6 W war Gwarg N3 o0 s
‘ & faardf s@ SHANT frar A | By G 2
| R q““‘d ﬁmm)mmfﬂﬂﬂ " Y9, ”
“ faa 4% n.o /%4 s v s
O

.. sesproornanrees A
.snss uEe: 2 i/
vaee 2§07
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(Mr) Fazley Husaln

| (dlc) known ag Mohammad FPFazal HU()
Blectrician Supervigor, T,L, SEF) (Coaching)
| (Worthern Rallway)

Charbagh Rallway S$tatiecn

g£/0 bdtw Mohd . Uuq&n,

R/0 Houge No, 486/115, Daliganj,
Lunk )y

ﬁ_‘:\ N

The General hanagcr,

(By name Mr. G,R, Chandram)
Northern Lallwuys,

Barpda Houge, New Delhi,

Belng aggrieved, reserving herlwith my
all rights and remedies, in the prevailing
CiTCngtanCQS, May 1 take privelage<to divert your

kind| Immediat: attention ont he folloying amongst

-

other factg, reédsong and groundg, for taking an

lmmediate actlon and declgion and for issuing

| . 5 e

n@ceiﬁary/étruCtions and or dlrections to the

of flcers and Authoritles concerned for taking

luiedlate necessary steps in my service affalrg and

matters as required in the best interest of justice
to liypart justice lnorder to Mave from unnecegsary
comu{icatioﬂ and litigation involving the poor

hﬂlpi@es employese, for unwarranted harragsments and

3
emberagements to me only on account of officlale
faults and defaults, errors, omisciong, whatgoever

I am noy put*iﬂgéﬁaxdstipg for no fault
ne, also in prwoayiﬁaé'oovition, plight and

mignﬂable condition to mests

o a1 1 wAl
I had started my service to the Rallwdy

1n¢+iall ag a cooly at Re, 30/= in the yedr 1947,




.\J/

~ER r@k
s A
A \
§ / ¥
f/ g

%
e

)
= e

|
r'ff"}‘i‘ Sf‘l‘Ving well 20 long, and gutt]_ng i)pgmq}tir;ns,
| t
I a@ a permanent €uployee, in the Northern hailﬁays,
at h&“ﬁfﬂﬁ Posted .as Electrician Supervigor, in
Train Lighting Departuent, ¢gro, 1,1, Coaching %g
(Electricaly, NeRly, Charbagh gailyay $tation,
Lucknow; and has been working as such gince then

withjut any complaint,

2e That, I wag surprised to get a WFORMn fop
pensionary benefitg which had ap tnclusure,

ew dayg bGCK, from yhich I cam tp know that Iy
|

=

date pf retirement as Wentioned in the enclosure

30#9-81, taking date of birth ag 17-2-1923,

Jte
(7]

8. | That my correct date of birth 1s 15.7.1998,

4, That, I am read only upto VIII ¢laes and wag
a8 student of Rams Dheen S$ingh Inter COlliLE,
SGLUganj, Lucknow, The date Of birth recordeg

in the| €chool regigter 14 15-7-1928,(enclosed an
authenticateg copy of €cholapeg: Register ang
Iransfar Certificate under No, 2172 dateg 8/7/1944
relssugd on 25/8/1981 of the aforesaig College)
In support of my 8llegations, bonafide claimg ang

|
entitlementg,

Se That, thus, date of my retirement ig July
1986 (Wineteen Hundreg Eighty €1z) and I ‘am not

liable t0 be retired on 30/9/1981,

Ce That, on seeing the aforesaild tFORM 1 5
I made requestg and made personal approaches to
the Local Officers ang Authoritieg concerned to
teke imuediate action 4o correct the faulty

position|ang remove the irrﬂgularitius and

i1llepalitice in my case,

0‘30.
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IN THE HIGH WURT OF JUDICATURE AT ALLAHABADs LUCKID Y

¥ 1
l
\ TIh 1 O
; OF 1981

¢rli Fazdly Husaln aliag lMOhammad Fazal Haq,

o808 0 Petltioner
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11l GRE Hon'ble Hign Gowrtd ol Judlicaturc au Allianapad
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Lucknow bench, Lucknow.

\(
o
1

C.lleApplication lio. of 19

others .. APPLICANTS //\

Union of India &

in res /ﬁ

0f

Writ Petition llo.4969 of 198

T Tac o8 b B Tl S e Y ) iy 17 o e o
\_/ll‘iJ.UEU (J)L _LLJ\UJ.(,. 63 O uﬂl » ) \J.L)‘_‘ .3.) O ¥ _LG ~ e

\pplication for condongstion of delay

Payy

The applicants, dbove*mamed, most respectfully

submit as under:-

That in the above noted case some ¢ lay took
place in filing the counter affidavit as enquiries
had to be made from different plasces and verification
of | record had also to be done, Therefore, there was
ungvoidable delay in filing the counter affidavit,

It is, therefore, prayed that the delay may
kindly be condoned =and the counter affidavit may be

taken on record.

e AR,

( (' 1' e i &) ) 1

Vedte DBS1T ) 9
Advocate ;

Lucknows Counsel for the applicents,
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In the Hon'ble High Court of Judicature at Allahabad

Lucknow Bench, Lucknow,

Writ Petition llo.4969 of 1969. wo
\
Fazlqy Hussain e Pe titioner
| Versus
Union of India & others... Oppe.parties,

Counter affidavit on behglf

of oppogite parties.,

I, B.K.Sinha, aged zbout 41 years son of

~
| Late Sri Ram Chandra Sinha working as Assistant
- Personnel Officer, Northern Railway, Hazratganj,
3 Lucknow do hereby solemly affirm and state on
oath as under;-

2 That the deponent has read the writ petition

filed by the petitioner and has understood itg contents
and has been authorised by the opposite parties to

file this counter affidavit '

.

3e That the petitioner heving been retireq

on attaining the age of 58 years on 304941981, the

petition has be coue infructuous,

Ly | That the averments mage in para 1 of the

( /

S

B i



/
4

writ

Divis

2

5.

of th

k|

ey 57\%

petition are admitted to this extent that theﬁ—

/
- petitioner was working as Electrician in Lucknow 4

ion under SEFQ/Coaching Train lighting Lucknow,

That in reply to the averments made in para 2

¢ petition it is stated that as per entries

available in the service'record)the petitioner was

appointed as Ty.Cooly on and from 10.1.1947 and

thers

16 olto

after he was promoted as B.I. fitter w.e.f.

1955, fitter w.eof. 16.1.1957, and Elsctrician

We€eLle 27841966 and was, confirmed as ETL wee. .

70120

1970+

That the averments made in pera 3 of the writ

petition are denied. As per entry recorded in the

&

service book rmem of the peilticomer, the date of

birth of the petitioner is 17 49 1923; ‘Ihis was well

known to the petiltioner be¢n< the date glven and

accepted by him which finds mention in verious senior-

ity lists issued by the Railway from time to time.

7o

That in reply to para 4 of the writ petition

it ig stated that as mentioned in pera 6 above, the

of birth as per ralaway records being 17.9.1923,

the date as 19.7.1928 being the date of birth is

categorically denied,

- 8. That in reply to paﬁé 5 of the writ petition
it ig stated that no certificate of any educational
institution was produced by the petitioner any time
during his service career, nor any copy of the same
or tf

¢ original is avallable in railway records.

H.W‘
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believed by me to be true and those
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16+ | That-the averments made in paras 19,16,17,18

oy n B deBoon  wamitide aiies s iSideid a N T Y T M
and 19 Ol Ti€ wrll DETLTLIon gre now ;‘_d_x;_!_b LEQ e Lne
atitioner was correct ]_‘ ratired v 4+ i 1 - -
pPeLivloner was COrrect.ly eLulreda on ativy 8 gge
O

of superannuation on the basis of date of birth in

records. The petitioner had no right

‘continue thereafter, The orders are valid and accor-

ing to rules. Retirement on reaching age

S e " N Neao - o Fad ey e P - .
allniuatlion oll e DaSls 01 gge gliven and accepted by

4= Tm11 9 ot a3 AN vy N S S DT T S e “ - £
LIC aduinlsotragtlon anda petltioner is not g punishment,
I Thal LA PO AGATIE ot  Paandel s de1 ; .

175 ilav 1or reasons set forth above the petitioner

having been retired on 30.9.1981, the petition having
: pe i 1gving

v

be comg infructuous and merits dismissal,

./2L¥ S

Lucknww: Deporent

C

v

1o 2 - o
Dated s Jan. 1985

Verification

T 4ty e e e | A A WA g o o 1 - :
| 4, UOE above naumed deponent do hereby verify

that the contents of paras 1 and 2 of this counter

T o B | L ) 2 } y

aTT1a8Y1IT a2 TT71e CO v Teon=al knowl ad «e i} ¢
all .L(A.L.-V.L L are wrue Lo my persongl kno WLEUZE 3 TNOSE
Y s ek 4 7 - act ol ~y _— v A o

Ol paras L to 16 are based on records hence are

of







‘ 3 # in tee fon%le Tigh Court of Judiesture ef /llicicbed
acknow Jench, LUcktowe
Celis!pplicetion Nos of 1985
lnion of Indis & ebhers . Appliemnts,
‘ in ‘},v‘ﬁl
Writ Petiticn NoJW969 of 1981
Feslay L{waem S seLibioner
({ & ' Versus
tndon of Indig & oW@S o0 Uppepriiess
I < ‘The ppplicenta, sbove named, mopt reipectfully
| beg guundl o9 underi-
| 9
{
J

Db dor mam s given in the counter
devit, the petitioner Leving wen rebired-on

( Cotglasdr )y
towoenie
Comsl for the apslismte,
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pivisten

= e

wrlt potd
peut.icmr

Sa p
of the fmu
m'ail.a%m
appointed
therealter
Habe 19553

71‘2019700

- ;

e Mhd to tils extent thab the
yob working oo Llcetricisnl In Lucknow

nier SKPO/Joushing Tradn lightlng Lucknov,

m:mply o the .awrmata mede in pm a
ion it i3 steted tuel & per entriss

the service rocord the petitioner was

s TyeCooly o gud Loon 104141957 mnd

@ vos PIEOd 88 Bale fitter weoef,
80 Webele 164141957, ond Dlectricion

Wty L 37&&1966 snd ves confirnsd 88 FIL weGefs

“HE mf the spvrnants pese In pera 3 of the writ

petiiion av

d&iade iu per smiry Yecorasd in the

seryics book mmms of ke pelitiomerg %he date of
birth of :I peiiliongr 1s 17.9.1923« Tkl wes well

kiiown Lo
pesopted by
isy ls%s ¥

petdiionery Waing v dale ylwn and
his whick findy meation in verious sceniore
buued by whe Defluny foom tlse to tlwe,

b dn zeply o pere L of the writ pstition

1% 1c otetRd Shat 85 wemtlonsd in pere 6 ebove, the

da®w of Bix
the dale s
Qs porigal

3. ?ﬁm'

Woes pur Pellwy mcords baing 1749.1923,

1576 1928 budng the dotwe of virth i
Ly dended, '

iR Mpdy % pare § of the writ petition

1% ds stated ioni Do ePtificate of eny odueaticnal

Instisutdon g

produced by the vobit joner any tize

during kis
or e erd

arm Sayner, ner wmy copy of the seme
el 1% aveilable in railusy records.
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Ve it dn r@“.p.lg “w pere 6 of the writ petition
it is stoted that toe pef_sitiwe;“ heving attak_leé‘ ae
of suparmuau;m ugs Metired on end fmm 30e7e154
aeLorddng \54 the Gate of LArth recorded in nis service
170150

FOCUNE Lol

104 ket In reply o poras 7,0 snd 9 of the writ
paﬁﬂm iV ds sleted thet no reprosenteticns or
reminders wore yecadved in thes Office of Divisionsl
Roilusy Nenpgor, Lucknow, The dete of birth given
Uy be petitioner at the tize of entry in railuey
scrvice was teken as correct and on kot basis bhe
a5 correeily retired an 304941981

1. i‘ia%;t e evermentls sede in povs 10 of the writ
petitlon are denicd, 7he peidlioner ey pis dete of

birth a8 :;.9.1923 widech be indlested in Ioen opplice
atlons ete, eud whick wes indiesicd in meny sendopity
Mot , |

¢ Ganded, The dote of Lirth given st the
the of srf‘wrmg into relluny sesvice end pecepted by
_the petitdoner finds mention in bis servie reconmd
snd Lids {5 Lsken gorrepet s¢ ner rulss, There was
no need Lo its confizupiion,

13 beh Lhe avimments sads in pes 12 of the

wrlv petilien are dended,

\
|

e et pare 13 of the writ petition relstes
to voreiig of e petdtlomer which bas no relevency
20 for auf dete of birth is coneerned,
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' * "IN THE HIGH COURT OF JUDICATURE AT A ‘f.jAHABi
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| case is
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b® appear, act, apply, plead in and prosecuie the above described suit/appsal/proceedings on behaif .Of the
Union of India to file and take back documents, to accept processes of the Court, to appoint and instruch
Counsel, Advocate or Pleader, to withdsaw and deposit moneys and generally to represert the Union of India in the
8bove described suit/appeal/proceedings and to do el things incidental to such sppearing, acting, applying
Pleading and proseeuting for the Union oqlndla SUBJECT NEVERTHELESS to the condition that umless express
authority in that behalf hag previously becm obtained from the appropriate Officer of the Government of .india, the
Haid ’?-unsellAdvmtc/Pleadaw or any Counsel, Advooate or Pleader appointsd by him shall not withdraw or
withdraw from or abandon wholly or partly the suit/appeai/claim/defence/proceedings against all or any
et i ndants responde nts/appeilant/plaintiff/opposite parties or enter inte any agreement, settloment, or Gﬁn?pyomlgf.
wherehy the suit /appeal/procecding is/are Whelly or partly adjusted or refer all or any matter or matters arising oF
in cigliggshorein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to
ﬁ appropriate Officer of the Government of India and an omissicn to settls or compromiss would be
-dedii toly prafudiolel to the interest of the Government of India and said Pleader/Advoeate of Counsel may _e,ntel«
into-any Wereument, settlement or compromiss whereby the suit/appeal/proceeding is/are whally or partly adjusted
and in every such case the said Counsel/Advocato/Fleader shall #egerd and eommunicate forthwith to the said officer
the speolal roasens for cnteriag into the agresmont, settlomont or gompromise,
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in pursunce of this authority.
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Designation of the Executive Officer
N.R.—149/1—June, 198]—75.00.F. @
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to appear, act, apply, plead in and p
behalf of the Union of India, to file

generally to represent the Union of In
do all things incidental to such ap

Union of SUBJECT NEVERTHELESS to the condi

behalf has previously been obtained
the said Counsel/Advocate/Pleader o

Tosecute the above descnbed sult/appeal/proceedmgs on
nd take back documents, to accept processes of the Court,
to appoint and instruct Counscl Ad ocate or Pleader, to Wlthdtaw and. deposit moneys and

aring, acting, applying pleading and prosecuting for the
ition that unless express authority in that
ppropriate officer of the Government of [ dia,

}dla in the above described suit/appeal/proceedings and to
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rom thea
any Counsel, Advocete or Pleader anpointed by him shall

not withdraw or withdraw from or abandon wholly or partly the suit/appeal/claim/defince/

proceeding against all or any defend
Lo any agrecment, settlement or ¢

1
ints/respondents/appellart/r 'aintiff/opposite parties or enter

mpromize whereby the svit/appeal proceedings is/are wholly

)
‘z-n partly adjusted or refer all or|any matter or matters arising or in disnute therein to

arbitration PROVIDED THAT in exceptional e¢ircumstances when there is not sufficient time )
to consult such/appropriate officer of the Government of India and an omussion to settle or
compromise would be definitely prejudicial to the interest of the Government of India the
said Pleader/Advocate or Counsel may enter into any agrezment settlements or compromise
whereby the suit/appeal/proceedings is/are wholly or partly adjusted and in every such cese
the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer

the social reasons for entering into the agreement, settlement or compromise.
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‘in pursuance of this authority.
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Presideat of India this the
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